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Famlily Penslon

+92, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
FINANCE AND REVENUE AND
BANKING be pleased to state whoethor
Government are considering to give
benefit of family pension to the
pensioners who retired from service
prior to 1st January, 1964?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): Families of Govern-
ment servants who retired before 1st
January, 1964 are governed by the
Liberalised Pension Rules, 1950. Under
these rules the families of permanent





